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for which the deal was concluded and
their full price deposited with agents of
the factory before the devaluation of
the rupee; and

(b) if so, what action Government
propose to take in this regard ?]

gEm Har (st @o  wofidum)
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f[THE MINISTER or INDUSTRY
(SHRI D. SANJIVAYYA) : (a) Govemn-
ment have received a report about a
case where according to the customer
the said manufacturer demanded higher
prices for some tractors in respect of
which the deal had been completed
through acceptance of the full price
prior to devaluation but the tractors
could not actually be despatched for
want of Railway wagons.

(8) The matter has been taken up
with the manufacturers and is being |
enquired into.}

12 Noon

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

RETRENCHMENT OF SOME ENGINEERS
IN THE BHILAI STEEL PLANT

Sum V. M. CHORDIA (Madhya
Pradesh) : Sir, I beg to call the atten-
tion of the Minister of Iron and Steel
to the recent retrenchment of some
Engineers in the Bhilai Steel Plant.

+[ 1 English translation.
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Tae MINISTER ofF JIRON aND

STEEL (Sari T. N. SiNGgH) : On 17th
March, 1966, I had the opportunity of
making a statement in this House re-

. garding the retrenchment of construc-

tion personnel in the Bhilai Steel Plant
following the tapering off of constiuc-
tion work connected with its 2.5 million
tonnes expansion. On account of the
progressive completion of the cons-
truction work, surpluses have arisen
not only amongst the construction wor-
kers but in regard to the supervisory
engineering staff as well. So far as the
supervisory staff are concerned, in anti-
cipation that such a situation was likely
to arise, the personnel were engaged,
to beg.n with, only on a contract basis.
The contracts of all the construction
engineers expired on 31st December,
1965, The Bhilai management, at this
point of time reviewed the assessment
of the performance of these engineers
in order to decide on the termination of
employment or further employment. For
this purpose, a Committee consisting of
the Chief Engineer, the Chief Design
Engineer and the Personnel Manager
was constituted and criteria indicated to
them for the review assessment, Mean-
while, the plant authorities made strenu-
ous efforts to find alternative employ-
ment for the engineers whose employ-
ment might be terminated. The persons
affected were also afforded all facilities
for securing employment outside. As a
tesult of these steps, 96 engineers have
been provided employment on the ope-
ration side, mines and township in
Bhilai in accordance with the require-
ments of these units. Fourteen engi-
neers have been sclected by various
other agencies and relieved from Bhilai
to take up their appointments. 48 en-
gineers have been selected by outside
agencies and are awaiting offers of ap-
pointment. Although efforts to find al-
ternative employment have thus succeed-
ed in some measure it became inevitable
that the services of a number of engi-
neers, surplus to Bhilai's requirements
and who could not find alternative em-
ployment, had to be dispensed with on
the termination of their contracts. There
are 32 such engineers. Of these, 19
engineers, whose contracts were not for-
mally extended beyond the end of 1965
when they expired, were given necessary
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notices of termination of services in
accordance with the terms of their con.
tract in July 1966. For the remaining
cngineers included under this category,
the question of issue of notices is under
consideration. A careful assessment of
the performance of all engineers on
uniform criteria was done by the Com-
mittee before a list of these 32 engineers
was prepared for carrying out retrench-
ment. The result of the review of
assessment of performance was com-
municated to the Chairman of Hindus-
tan Steel Ltd., at Ranchi and his ap-
praval obtained.
that such an assessment can be based
only on a judgment in comparative
terms and not in absolute terms. I am
assured that the General Manager per-
sonally went through the records in the

cases concerned before taking this step. |

1 have no doubt that the House would
agree that, havihg regard to the re-
quirements of efficient and economical
operation, our steel plants cannot afford
to carry more personnel on their rolls
than they need. The employment of
surplus personnel leads to demoralisa-
tion and frustration of the persons so
employed themselves. Consistently with
this situation surpluses are bound to
arise  in cate§ones of personnel
engaged on constru ion. whether it be
amongst construction workers or super-
visory stafl, when construction work
draws to a conclusion. There are also
limits to which, on their initiative. the
authorities concerned could find alterna-
tive employment to the personnel thus
affected. Reduction in staff is thus
inevitable and one or other of the per-
sonnel employed is bound to be affect-
ed. The question is whether uniform
criteria. have been followed and fair-
ness ensured in deciding who should re-
main and who should be retrenched. In
the present case. there is every indica-
tion that overall fairness has beep
ensured.

I would add that the termination of
the contract of these persons inescapa-
ble as explained in the circumstances,
is no matter of pleasure for me. Having

It will be appreciated

[ RAJYA SABHA ]

|

to a matter of 1430

urgent public importance

regard to the humran considerations in-
volved, [ would reassure the House that
if any cases of undue hardship are
brought to my notice, I would be pre-
pared to look into them.
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Surt G MURAHARI (Uttar Pra-

| desh) . 1 would lhke to know from the

Government whether 1t 1s not a fact
that it 15 not 13 people that have not
received alternative
that the number 1is now 34 because
some more people were retrenched op
the 1st of August.
to know whether it 18 not a fact that io
the course of the next few months there

employment but

I would also lke
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are 300 such people who would be re-
trenched. I would also like to know
whether some of these people were
offered jobs in the Border Roads Organi-
sation and they were asked to become
and in the same scales, all of them
would have accepted. They came here
and told me also. I do not think the
Minister can say that they just refused
the jobs that were offered.

Then he says that there has been no
discrimination in trying to provide al-
ternative employment. It may be so
but as far as my information goes, there
has been some kind of favouritism even
in the allocation of alternative employ-
ment because some of these people had
applied to Bokaro trying for alterna-
tive employment. Even when they were
employed in the Bhilai Steel Plant they
had applied for jobs in Bokaro because
they were expecting retrenchment and
their applications were not forwarded
by the General Manager and a note
was sent saying that they should apply
separately and their applications would
not be forwarded.

. Another point is, these engineers were

engaged in construction work. There
is construction going on in Bokaro and
new people are being recruited in
Bokaro and how is it that people who
have put in 8 to 10 years of service and
who have been in Bhilai in service and
who have long experience are not given
employment and new people are recruit-
ed in Bokaro? I would like to know
why the Government is doing all this.
These are facts and I would like the
Minister to answer them. There have
been some people who have been pro-
moted from the same category of engi-
neers who are being retrenched now.
Some have been promoted. They were
also taken on contract. It was not
only these who were taken on contract.
There were also others. I would like
the Minister to assure us that he is
prepared even at this stage to take these
people in Bokaro and give them alterna-
tive employment.

Surt T. N. SINGH : I do not want
to prejudice the cases of the engineers
concerned and therefore I would not
like to say why someone was not select-
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ed in a particular case but in reply to
the question as to what we are doing
for co-ordination purposes, I was very
hesitant to explain certain facts but 1
am compelled now to give that infor-
mation, Three Divisional Engineers
(Mechanical) were called for interview
for the posts of Executive Engineers
for Bailadilla Iron Ore but none of the
three was willing to accept. In fact
one of these three, though not willing,
was offered the post with two advance
increments but he again refused. The
post of Mechanical Engineer under
Manganese Ore India, Nagpur, was cir-
culated but none of the engineers appli-
ed. One of the Divisional Engineers
was called for interview by the Cement
Corporation but he did not attend. One
of the Zonal Engineers was interviewed
by the NMDC but he refused to accept
the post. I do not want to add to
these. What I say is. we have been
making efforts all the time to find alter-
native jobs for the people whose con-

tracts were likely to end. I have only
tried to make that point.
In regard to Bokaro, I say now,

after all this experience, that I am not
in favour of having departmental cons-
truction at Bokaro any more.

Surt G. MURAHARI : Why ?

Suri T. N. SINGH : That is the' deci-
sion, I feel that we cannot take on
the responsibility of having people em-
ployed temporarily for a period and
when the construction is over, to dis-
miss them. Even the contract entered
into for a period is not the right thing.
Regarding recruitment at Bokaro, as I
said, the Managing Director was himself
asked to visit Bhilai. There was no
question of anybody trying to apply. He
visited that place and called for the
particulars of the personnel and selected
out of them. That is why there was no
question of submitting any applications
from these people for Bokaro.

SHrRI NIREN GHOSH (West Ben-
gal) : Here is a letter which says

“It has been decided that for Tech-
nical Staf (Engineers and Techni-
clans required for construction, ope-
ration and maintenance, etc.) in the
scale of Rs. 400—950 and above,
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Bokaro Steel Limited will intimate
their requiremcnts to the Head Office
of Hindustan Steel Limited who will
co-ordinate the selection of such staff
from the plants and Bokaro Steel
Limited will select such persons either
in collaboration with representatives
of Head Office or/and of the Plants,
as may be decided from time to
time.”

Here was a definite assurance given
to them that they would be absorbed
in Bokaro and that they would be in-
terviewed.

It is signed by Mr. Baljekar, Deputy
Chief Engineer.

Sart T. N. SINGH: Will he read
the assurance ? Where is the assurance?

Seri  NIREN GHOSH : It says:
. will indicate their requirements the
Head Office of Hindustan Steel Limited
who will co-ordinate the selection of
such staff. . . ” Then there is infor-
mation that the Government of Bihar
has issued a circular separately that no
persons outside Bihar should be recruit-
ed to Bokaro Steel Plant without their
consent and this is a discrimination
practised and perhaps under pressure
from the Government of Bihar this
assurance is being nullified whereas In-
dian citizens should not be categorised
in this way. They should get employ-
ment everywhere on merits but here is
a case which shows definitely that a
State Government in the case of even
skilled technical personnel, are coming
in the way of recruitment of people,
who have long years of experience, in
Bokaro.  All of them have put in 9 to
10 years of service. So I want this
point to be clinched and clearly answer-
ed by the Minister,

3

Sar1 T. N. SINGH : So far as my
knowledge of English goes, I did not
find any obligatory assurance in the
letter that was read out. I will put it to
you, Sir. And if there is anything obli-
gatory on our part, certainly it shall be
honoured. In regard to the question
raised about a particular State Govern-
ment, I can say that the Government
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of India is not prepared to accept the
provincial principles as such but I would
most humbly suggest to the House that
these questions of some State doing
this or that need not be brought and
discussed here. Unfortunately, certain
things are there in our country but why
high-light them ?

St geex fag  wwmQ (Teame)
w77 a5 fadga won € f*
fmr ot @1 fegswe faam mam, @mar-
w faan ag & fv 9 95 7 Wl fao
T F ST Gay 9ed @A gmr
Tifed ar, wfwg 7gr S 9w fE@w
f@d T, GraTEAT IAA ANF He-
a9 o fr faad difagT e
IR FY wmer e &2 fagr w0
1§ g5 sy wgmr fa fgade
¥ 35 faaw &1 waq g7 A6 &Y
few # wwe foar mar spaar /g
#T o 3@ traw av Sedwd faar
T § |6 Far HlY 9EET O aw A
F1, o7 @1 feade 4 w36 AW
AL G A7 IAF AT @A FT
TRAF ! qF FAaAw g A
7€ w3 ¢ o g o 37 9FITF
ARTE 1 39 @A & fAwrer 1@ 90
AT FET VT AFAEIHT § ST
FAT T AT, U 9 9@ {wiSwdr
AfHe g &% F 9% O T GV ST
fRT & 367 F77@A T AT W@ F
fad ag yard &7 Wd @mg o7 @
§ .\ 9w fgwie wF @< fom o,
dar 3 faar @ 41, 9 CFATS A
g WY 9T gl gEdr Al &
wgfemd ¥ ar fawe @w vy

2

¥ gumar § fv ¥ 3§ g
gy 7 fa=re aat far 9% o g
G5 ATTY 7 N, FEIANLH H ITH 9%
Gy fear sma
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it Ho o fag : 47 gz aW
fear ar fF ag gueargwd @ &
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7 qe ®F g A1 dAve and §
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g
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FI AT A W 7T o F F A HAA-
ax g fF wwar afge, wfwa gaw
SAQT TIARE U7 q7 AT 39T ALY
g | FFT AW JE7 AEH 97 0, fwaq
AR, agr ¥ AT A IART { AT
T WG FA AN QW qA qAT
TEFICE | T FW § TZ IS AT
agr |

Sari D. THENGARI (Uttar Pra-
desh) : Sir, why were the engineers
prohibited from applying for Bokaro
last year ? That is one thing. So far
as efficiency is concerned, may 1 point
out that Mr. M. S. Rajagopal, who was
the first to be retrenched in this batch,
was actually given a merit certificate
earlier? And so far as economy is
concerned, may 1 mention—from
amongst many examples just to cite
one—that for the personal lawn of the
General Manager Australian grass was
air-lifted from Calcutta to Bhilai at the
cost of the plant, This is the economy
we are having there. Against this back-
ground (Inferruptions) and in the light
of the assurances given to these engi-
neers by the then Minister in-charge,
and also the General Manager, will the
Government assure that for Bokaro or
other plants there will be no advertise-
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ments calling for new applications un-
less and until these old engineers are
absorbed elsewhere ?

Suri T. N. SINGH : This is exactly
what I pointed out, Sir. In the case of
these employees, in Bokaro we follow-
ed the special procedure of asking the
Managing Director of that place to go
direct to Bhilai when we have any ap-
plications or any such advertisements,
and try to select as many as possible
from out of this lot. As regards his
allegation that they were not allowed

to apply, this is the tragedy of the
whole situation; we went out of the
way to suggest that the Managing

Director should visit that place and try
to select as many as possible out of
these people, which he did. As regards
the merits of these various officers, of
supervisory engineers, I would not like
to go into any of these cases, I would
not like to comment, despite provoca-
tions, about their merits,

Surt M. N. GOVINDAN NAIR
(Kerala) : The Minister said that these
engineers are appointed on contract.
But, at the same time, when applica-
tions were invited, were there not indi-
cations that their services would be
needed for a longer period and also
that they would have to serve in other
parts of India, which means that, at
that time, the then Minister felt that,
since the steel industry is a growing in-
dustry, the experience of these engi-
neers who were employed in Bhilai
would be necessary for construction
work in other places. Now the Minis-
ter said that it is a demoralising thing to
have more engineers in an industry than
were necessary. I agree. At the same
time, the casual way in which the Minis-
try is dealing with the talents and expe-
rience as far as technical persons are
concerned, that also is a very demora-
lising factor, especially when we are
short of such experienced persons. Now
you are planning about Bokaro and now
vou have decided, with all these experi-
enced people under you, now you have
decided that the construction work
should be given to contractors., Why is
it that the Government is not thinking
in terms of doing it themselves as they
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have done 1n Bhilai, Rourkela and other
places? No explanation has been given
m that regard. Not only that. The
Minster said that the Managing Direc-
tor of Bokaro came to select engineers
whom they wanted from there. So are
you telling us that the number of hands
needed in Bokaro has been finalised
and settled and no more recruitment is
needed there, even when we read fiom
newspapers that nothing hus been final-
1sed about the Plan 1tsell ?

Suri T. N, SINGH . Sir. I do not
know to what assurance the hon. Mem-
ber 1s referring. But a letter was read,
and if that 1s the assurance, I do not
think we can plead guilty to the charge
made But whatever the assutance or
no assurance, 1t 1s our intention and de-
stre to do whatever we can to help these
people to get jobs, and I claim that we
have been doing that consistently and
all along the line As regards the de-
partmental work, really 1t is tragic that
we in the public sector are taken to
task when not a tear 1s shed when a
contractor dismisses or terminates the
services of any other engineer in  his
own private sector employment. And
yet we are expected—and this House has
directed us—that we should work these
projects on a profit basis, and we shall
try to earn profit. Now with all these
conflicting objectives I do not know
what other course we could have adopt-
ed than what we have adopted

Surt M. V. BHADRAM (Andhra
Pradesh) : Sir, the hon. Minister was
kind enough to state—and he has also
abundant kindness towards those em-
ployees—that because of surplus these
people could not be entertained further
and because of the termination of the
work certain people have got to be
retrenched. Now the basis on which
the retrenchment has taken place is the
past performance of these engineers,
and in that connection the contractor
has been relied vpon and their services
have been terminated. But in this con-
nection, Sir, I would like to know from
the hon Minister about the perform-
ance which was done by these people.
Now I find that two of the Superintend-
ing Engineers have been promoted as
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late as m 1965 because of their past

performance, and in the case of one of
them the Confidential report has been
written as late as on 2nd July 1966.
And the retrenchment was on 15th July,
So 1n view of these things the propriety
of the statement “relying on the past
performance” has to be taken with a
pinch of salt. And, secondly, in 1964
and 1965, when there were advertise-
ments 1n the press for new applications
for vartous types of engmeers required
for the Bokaro plant, and when these
people applied for these posts in 1964
and 1963, the management gave 4 cate-
gorical assurance to them that they
will be considered for the Bokaro steel
plant and their applications were re-
turned back to them =along with the
Postal Orders, returned to the em-
ployees who had applied for them And
now the Minister comes and says ; “We
are not gomg to take the responsibility
to recommend these people.” 1 can
make special mention of some of these
people but I do not like to name only
some of them Therefore 1t 15 patently
clear that there 1s something behind the
back of this retrenchment; 1t is not a
simple thing as that. There aie good
engineers who have experience of the
last seven or eight years, and who bave
had promotions, not one promotion, but
two or three promotions also which they
got in Bhlai. And now they are brand-
ed too damned a lot to be recommend-
ed to the Bokaro steel plant. In view of
all these things, therefore, I would re-

 quest the Minster to go into the whole

affair again and recommend these peo-
ple. Bokaro is just lke an elephant,
which can consume anybody now.
Therefore the Minister should kindly
reconsider the whole thing, stand on
their own assurance to recommend
these people and send these people to
the Bokaro steel plant

Surt T N SINGH : Sir, 1 have al-
ready stated that we have taken all the
care that was possible to find employ-
ment for these people, and we shall con-
tinue to do so. I do not want to go
into the merits of all these officers whe-
ther they be officers who have gone out
or officers who are in service there. I
personally think that they are all good



1441 Calling Attention

[Shri T. N, Singh.]

cngineers and they shoud get jobs and
they can get jobs. But on the ques-
tion of discussing the merit of officers
here I would submit in all humility that
it should be discouraged and we should
not try to bring these factors here. But
in case some cases are brought to my
notice, as I have already stated, and
if Members feel that they are really
hard cases, I will certainly look into
them. Let them bring them to my
notice. As a matter of fact, even now
1 am looking into some individual cases
and if the hon. Member brings to my
notice any specific cases, I will certain-
ly look into them.

Mr. CHAIRMAN : Mr, Mariswamy.

SHr1 S. S. MARISWAMY (Madras):
Sir, the hon. Minister stated that the
case of each and every one of the engi-
neers who have been retrenched has
been gone into and then they had arriv-
ed at this conclusion that they have
reached. I want to know from the
hon. Minister whether it is not a fact
that in the year 1965, Shri Inderjit
Singh, the then General Manager at
Bhilai told a delegation of engineers in
the presence of the then Minister of
Steel, Shri Sanjiva Reddy, that they
were being given coniracts up to the
end of 1970. It was an oral assurance.
Also may 1 ask when retrenchments are
made, why don't they adopt the policy
that those who came last should go
first ? Sir, I want to bring to the notice
of the hon, Minister who has now given
this reply that out of ten eng.neers who
were retrenched three had been given
promotion very recently, overlooking
the seniority of several others. They
were given this promotion and with
in such a short period of six months
they get the order to go. Is that not a
fact ?

Suri T. N. SINGH : Sir, as I have
already submitted, I do not want to go
into the question of merit.

Mr. CHAIRMAN : If you all agree,
if I have the agreement of all the Mem-
bers who have given their names I will
pass on to the next item on the list of
business.
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=t T - (A 0% G

S T B R
g foegi gare qoT 1§ ar SAeT
A qe &g

Suri S. S. MARISWAMY : Sir, he
has not answered my first question,
whether those engineers were not given
that assurance.

Surt T. N. SINGH : About assur-
ances I could not say anything. If Shrt
Inderjit Singh had made that statement,
I do not have it with me and so I could
not say anything. In any case I will
certainly try to verify that point.

ot TwTEw S AT 9O
qATCE AEF T ATH HET g | SARI
TE BA @ AT |

ft gwmafa ;T wAT A
SE AHETEFTE AT WA

g\

(3

st TSR ;0 EF Wy fRET
g AT, A ATE ATAT B AR |

oft gwmfa . z7 THT F =Y oW
F arg g sudt AT fAe |wer

g1

oY TAATCC : S [HIT, ST AT
SR

sy gwafy  3AGT A wgAT TTedl
g fe god @ aw 3w WA

T T |
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i TEmTE q wF @
qaTe
ot gwafa : TF oA™ T E@ew

B F AR AT ATTRT gAT HEAT
g1

Surr P. K. KUMARAN (Andhra
Pradesh) : Nothing satisfactory has
come from the Minster.

Sur1 D. L. SEN GUPTA (West Ben-
gal) : Sir, my name is there in the mo-
tion.

Mgr. CHAIRMAN : I thought your
agreement would be available for us to
pass on to the next item. The names
being there does not mean that all the
names should be called. We had re-
cently a notice where there were a hun-
dred names. 1 could not have called
all of them.

Sart D. L. SEN GUPTA : Sir, you
have seen that from one Party as many
as three Members were allowed to
speak. That party had three Members
to represent 1t and we are not allowed
any time.

MR. CHAIRMAN : Yes,
right.

yes. All
You can have your say

Suri D. L. SEN GUPTA : One Party
had three men to represent it.

MRr. CHAIRMAN :
argue. 1 agree.
want to say.

I agree. Don't
Please say what you

Surt D. L. SEN GUPTA : This 15 an
esteemed item mn our public sector. I
mean Hindustan Steel. It is the focal
point. And so far as Bhilai is concern-
ed, my simple question would be this.
May 1 ask the hon. Minister whether it
is correct to say that in every steel plant
in the Hindustan Steel, i.e. Bhilai,
Durgapur or Rourkela, the engineers
are being retrenched and the technical
posts are being occupied by non-techni-
cal men only because of favouritism, in
order to enable them to earn the pro-
duction bonus ?

/
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Sarr T. N. SINGH : I do not accept
this allegation of nepotism, unless there
is something definite or something subs-
tantial produced. Regarding Rourkela
and other projects, we are trying to find
jobs for all these people and we are
making every endeavour and we shall
continue to make every endeavour,

Sar1 D. L. SEN GUPTA: Isita
fact that technical posts are occupied
by non-fechnical men, that engineers
whose posts are technical posts are
being retrenched and their places are
filled by non-technical hands ?

Sari T. N. SINGH : I have already
denied it. If any specific case is point-
ed out to me I shall look into it.

Mr. CHAIRMAN : Now I will pass
on to the next item.

st TETOAE ¢ STTHT AT ARG

g W | 9T ST RW A
ot 78 g% &F fofte A 2 A
AT, UF  AGT AT Q8T F
g AT T -

Y gamfy . § FH %3
g

SE

) qEATTAN . § OATTH( ST
FT Qg F&T, 37 SFHIE T HET
fa @ sraT AT TE A% fede R &
1 o, g4 ww FATa g g T
foe a1 Fd g1 TR @, AT T
1T I H 99

Mr. CHAIRMAN : Rajnarainji,
please .
ot AR FT FA HGER

gq 9YSr A7 gHE AW AT FA FE
ZRIY | T STAHT ATHT BT AT A HAAT

&9
sft gwrafa ;o AET
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A A ¢ 29 ATTED AT H
It Wi W 2

ot gwrafa : TIFATITION AT, ST
At Sy 7 E F ST AET AT AEAT
#fFF AT AT FATY  FI  then
1 would not be unjust to those whose
names are here.

st dto go wem (fagre) : ¥
F2AF  TXATET ST FT Yo f3ar
T

sft qurafe « ST FET | TRy FATT

N - ~ '

FTAT F AT FFF FAT A AT AW
FF |

st dto gwo wyw @ Wl fafarzs
F Fgr 2 fr fagre & 9% fafaee «
fag % atfaw A+ 4@+ 1 90
frez fwar g, marefor oparfeel
7 ITOF! W OATAA & (A AAR A4
21 FAT AT IH A FTR AT AFATE
for @37 gfag 7 77 av7 F1 gifawq
Z a1 74 fr fag oy 7 fawr el
FIWY & ATIAT AT FH AgEAT AT
afgw § g8 -8 ag Tsfead
sgefer Z1 oaraE M H AT 7
N—T FATRH T qC AT & a0 Ffaw
ERARUE T 11 A EPIE AT G I i i
i

oft flo @ fag : sAF AL W A
Sare I {6 SfF @ara qer T4 a1
feamoar g fv w8 g0 g A
FTHT o9 F qTF AT A SHAT AT
foat o T i w12 gafa adr g
afwd JTEr A1 AT WAEHT EF 2
IFFT A®T A9 ;FT AvHArg Ay
EAl

Y gwrafg . o0 wOT AraAw |
T UMY F3T FE g AT F47 ¢
fFq & q1 7 AT |
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it swe Aemwr (TA9 ) FIAT
JTZAT

= gamfa  wEv Ffae

ot A ATAAN § JAE AT

o B B AR 1 (T (S
for wtg i &1 srcaTsaaT e famn
TAT AT AT FAT TAG T AT A1 A
TE o

“You are likely to be continued on
a long-term basis. You are required
to serve anywhere in India.”

T 31 THA IX I9F FAEA FEE
1 qr dg T Jg FrRaT frar v
fr ga godr amg7 W) 49 743 § a9
S AT ART  freane VY AT q1
S FIA WeEEd A e A @
IR AT ST wIaH  famr ar 39
qarfes g @A WE T ST
=arfeq o1 | AV SO TART #AT AL
qrEz faar |

wY gto go fag  wFIHT 7 1%
amar a4 fwa ar sfaswre fear
ar fF 98T TET 918 97 53 § Al
e fafedt & wrrg 9, @1 &€=
faffEt A am AT st @ g fs A
FZ WA TFA § A F TARY A
A FAAFTEE |

Mr. CHAIRMAN : Shri Arjun
Arora,
Surt ARJUN ARORA (Uttar Pra-

desh) ., Sir, I forego my right to save
the time of the House and I request
you to pass on to the next business.

MRr. CHAIRMAN : Thank you. Mr.
Chitta Basu.
Sur1 CHITTA BASU (West Ben-

gal) : Arising out of the answer given
to the question whether non-technical
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persons are being appointed to techni-
cal posts when the technical persons
have been retrenched, may I ask whe-
ther it is a fact that in Rourkela, Shri
P. K. Sen who was . . .

Mr. CHAIRMAN :
please.

SHri CHITTA BASU : It comes out
of the reply given.

Mr. CHAIRMAN : You say “some-
body”.

Sarl CHITTA BASU:
Sen . . .
Mr. CHAIRMAN : No. no.

Suri CHITTA BASU : Some officer
who was in charge of the coke oven
plant was retrenched and some non-
technical man was posted in his place.

No names,

Mr. P, K.

Surt T. N. SINGH : I do not
the list of all the people
there.

have
who were

Surt BHUPESH GUPTA (West Ben.
gal) : Sir, on a point of order. You
gave the ruling here that the names of
persons are not to be taken. But when
we make reflections on some people
then certainly there is no objection to
taking or mentioning their names, Here
the mention was to one P, K. Sen and
the hon. Member asks whether Mr.
P. K. Sen or somebody had been re-
trenched like that. These things can be
uttered.

Mr. CHAIRMAN : I quite see the
point. But his purpose can be served
by his saying “some officer”.

Surr CHITTA BASU : He said that
no non-technical person was appointed
in the place of some who were technical
hands.

Mr. CHAIRMAN : Your informa-
tion is that some one was appointed.

Sart CHITTA BASU:
Sen was a technical man,

Surt T. N, SINGH : I was dealing
with Bhilai and this question does not
relate to that but to Rourkela.

Mr. P. K.

[ 4 AUG.
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Mr. CHAIRMAN : He does not

have all the information about Rour-

kela. Shri Somasundaram,.
Suri G. P. SOMASUNDARAM
(Madras) : Sir, is it not a fact that

after retrenching 19 people who were
technical men they had appoinied an-
other 19 persons? I want to know
that.

Suri T. N. SINGH: 1 could not
follow the question clearly, Sir. But he
is probably referring to the 96 people
who were found jobs, They are techni-
cal jobs. They are not non-technical
ones.

Wt TS AT, F9 1965
FudEee Fa@vH Fgr 4Tfw 1970
A6 A ®a SeALAAA TEA, S oanfE} #
qU Fg ggw W ag i fegre
AIFAT KT ATAR £, AT AT qre
gl fear soar A1 gg-ug AR
w1 Bz fer T faawt U 99w
A1 faa T &, I IW AT w0 W
UF A0 @O AT qgT & @ OF well
WEIET T et 91 gawaw g 7 —
He was chargeman and he was
promoied as Assistant Foreman.

e g ANAT AqT

= gwrafy : wfrEs ®rgT 9n

off TN TR qg AR
g7 faaArs ¥ ae A ag afeds e
d7  gar fegr mn o fomds aRoA
TR =41 g faerd § i faoelt #1 weli-
Tl I TIF GIF AT gL Ha gqed|
% M9 98 Hal T ATH Ag1 F A
FANT  F @14 FIAT ARAT TEA ©
TS A, F AL w77 AT foeelr |
W7 vgar &, ) ady faa fwar #gar
¢ ag Tz fawa fed s & o fom
form #Y aEar & v fag mn §;
faw foya & Frgar § A7 g1 SET
3, forg forg &Y |8 ATty @ W @
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[ #ft TrwATTEw |

ar 7 " ot FIenad fy F4 0Ar
WAl g, THAT IS ATHCE

SHrI P. K. KUMARAN : Who is the
Minister ? Central or State ?

st TR C WETF | | FEaT
g fram e g S o g O &
98 far ag fom wat a1 e 2

ot awmfa : fasms § ?

st qwATTEw - faed ® qa @ o
#T qgT 3, B @ o Swiga
a1, ¥ I8 FHAE F7 fauy v § erfede
BIAT & TG T AL A AT
AASR F 61T T IAGT @WATE, T
F TR 9 Ay wEaEr gy
2

ot awmfa 0 78 s wg faan
g1

oft &0 wo fag : WA war A
wglget, § 2@ |

Surt M. N. GOVINDAN NAIR:
Sir, on a point of order.  Yesterday,
you gave a ruling that no name should
be mentioned here when such insinua-
tions are made.

sft TeAERw - qe agr faar

SHrRt M. N. GOVINDAN NAIR:
Here is a new problem. There are so
many Central Ministers with children
and we do not know who it is. When
this kind of allegation is made . .

= s YT THITAA

37

SHRI M. N. GOVINDAN NAIR:
. . . unless we know who is involv-
ed ...

St TAATTAW . ZATL T09 AT AT

Ay

Surt BHUPESH GUPTA : You can
name the Minister.

[ RAJYA SABHA ]
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Surr RAJINARAIN : . . . Shri T. N.
Singh. What are the qualifications of
his son who is working in Bhilai ? He
was Chargeman before and . . .

MR. CHAIRMAN : I had asked you
not to name.

Sart BHUPESH GUPTA : Sir, you
reconsider it. Any ruling cannot be
ruling. Sir, you must consider; Minis-
ters’ mames can always be taken.

Surr T. N. SINGH : I am very glad,
Sir, that he has taken my name.

Sart BHUPESH GUPTA : I am not
saying anything with regard to him. To
set the records straight. I say the Minis-
ters are present in the House and the
Central Ministers’ names can always be
taken. They can defend themselves
here. And what is more, here the
Minister is present in the House. There-
fore that ruling of yours which you gave
must be reconsidered. If you say that the
Ministers’ names cannot be taken, you
can ask us to get out.

MR. CHAIRMAN: No, no. I am
not asking you to get out,

Surt BHUPESH GUPTA : But then,
Sir, . ..

Mr, CHAIRMAN : I have under-
stood you. Since Mr. Rajnarain had
agreed not to name and the Minister
said that he will look into the matter I
thought the matter was closed.

st TreoEer - WA § SO
TG W TTHT  WIEAT, SR
TIW(, AMTH A FT AT T QI
g\ W gl @w g mfFaraed
Gfag N WA g, | 9w e &
was g g fa fafreee w1 A e
ST ST §, WX F ATIRT FEFA AT
gafad 9 7w far |

it qwwefa : A 7w @ A AE
fdy 7 A g foor o awa g
WO w3 @ fwoam A & Fqg
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Faday 1 s wgr fr faer fafe-
T F AGH , AT T A Fg X
HIAA FET | g1, AT FO T3 A8
g ar &gz

Suri T. N. SINGH: I am really
sorry that some allegations are made
like this. My son was appointed as long
ago as, 1 think, 1957 or 1958, He was
not appointed as a Chargeman. He was
a Science student and after he passed '
he was appointed as Senior Operator.
And on next promotion in the course
of eight years he becomes an assistant
Foreman and that was also when I was
not the Minister of Steel. I am really
sorry that . . .

AN HonN. MEMBER : You were not
a Minister ?

Surt T. N. SINGH: Probably, I
think I was then in the Planning Com-
mission. And to make these allegations,
it is really character assassination. I do
not know how this kind of thing can
be said if somebody has been promot-
ed like this, It is really very very pain-
ful.

Suri ABID ALI (Maharashtra) :
Shame.

SHrr T. N, SINGH : I can say that
in this small life of mine I have tried to
observe certain standards of rectitude.
If Members of this House desire, my
whole history is an open book for any-
body. I can make this definite state-
ment. It is unfortunate today that 1
am a Minister. I wish I were not so
because at the least provocation things
are said, and especially by people I have
known, who know me and whom 1
know from childhood.

[ 4 AUG. 1966 ]

Suri ABID ALI: It is politcal mo-
tive,

Surt T. N. SINGH: And this
should go that far. I cannot say what
you should do in such matters. I do
not know what remedy I have. It is
really painful to hear such things.

Suri ABID ALI: He should apolo-
gise.
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SHrl T. N. SINGH : I do not know
what to do. If my son comes to Dethi,
is that an offence? Where should he
stay ? He has got to stay with me. I
cannot make out what remedy one has
if one happens to have the misfortune
of becoming a Minister. I am in your
hands, Sir, that is all I can say. It is
one of the most painful experiences to
me to hear such things in this way in
this House. I can only seek your pro-
tection in such matters.

Mr. CHAIRMAN : What you have

said is explanation enough and that
should satisfy.

SHrRI ABID ALI: If Mr, Rajnarain
has self-respect, he should apologise.

(Interruptions)

MRr. CHAIRMAN : No; I pass on Lo
the next item.
oft TOREW : qH &S 3@ ¥
s -

MRr. CHAIRMAN : I will not allow
you.

st TR 2 7 oy agfaaa
F fag dlk g ot g@ g, |

of gwmafy : o Ay wglwa

wq arfed | F qr agfaas &Y Tgar
& o gl d3oedr 732,
(Interruption)

ot snfag @eft : Af g TR

HTUE( T

ff TEATOR ¢ geAr A FA |
fqar S wgT  IOFT FGIdT W
warforg g Sger

off awmafy : & auw fFw Ty
qadad ¥ gFa g fF a0 @
@ | .

sft T ¢ 7 faegd @Y
g, 904 fr oy &9 T g ¥
& qrare § |



